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Sbri HathL* The idea of this levy of 
l̂tepment fees is that the share ot 
toe unearned or increased income from 
the land as a result of irrigation faci
lities should go to the State.  Better
ment fee is charged according to the 
difference between the dry  land and 
wet land according to the market rates 
prevailing.
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Shrl Hathl: The rate will depend 
upon the crop pattern, the quality of 
the soil, the yield per acre and  the 
advantages derived »by the cultivators. 
It will depend upon these different 
factors. !
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Shri Halhi: There may be some 
difference; it will depend  upon the 
advantages derived by the parties.
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Shri Hath!: Sir, there are different 
l̂arges—the water rates,  the canal 
advantages rates, the irrigation cess, 
and the betterment levy fees.  These 
are the different kinds of charges. The 
betterment fees will be charged only 
once.  That may be paid either In 
Itrnip sum or it may be paid in innstal- 
ments.  The other charges will depend 
according to the advantages  received

by irrigation.  There may be places 
where irrigation may not be necessary* 
In that case it cannot be added to the 
land revenue.  There may .be cases 
where it is only required for particular 
purposes. So, these are the different 
kinds of charges that are to be levied 
looking to  the  different  conditions 
prevailing in different areas.

Sfiiri L. N. Mishra: Do Government 
propose to make purchases on its own 
account, of the land whose quality is 
to improve as a result of new irrigation 
facilities, to avoid anti-social activities 
of the speculators, since  speculators 
have already began purchases of even 
dry land as a result of which prices are 
soaring high every day.

Shri Hathi: The actual idea of levy
ing betterment fees is to prevent such 
speculation.

Shri Damodara Menon: Who Axes the 
rate of betterment fees—the Central 
Government or the State Governments?

Shri Hathi: The State Governments.

Shri S. C. Samanta: May I know, Sir, 
whether the people of the area to be 
benefited will be given choice to accept 
betterment fee or irrigation cess or 
other charges which will be necessary?

Shri Hathi; There is no question of 
giving option between the .betterment 
fee and the  irrigation cess—̂the two 
are different.

Export of Iron Orb

*1841. Shri Sivamurthi Swami:  (a>
Will the Minister of Commerce and la- 
dnstry be pleased to state whether it is 
a fact that the iron ore from Beliary 
District in Madras State is being ex
ported to foreign  countries  through 
firms of their own?

(b) If so, how much quantity of ore 
is exported yearly?

(c) Has any survey been made  to 
utilise the local ore in our own facto
ries?

(d) How many foreign firms are now 
in operation in that area and what are 
the conditions or agreements in regard 
to their business?

The Miaister of  Commerce  (Shrt
Kannarkar): (a) I regret I am unable 
to understand the imoort of the ques
tion. Sandur Iron Ore is being export̂ 
ed..

(b)  Statistics of export are recorded 
according to the Ports from  which
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shipments take place and  not with 
reference to places of origin ol the 
goods.

Export of iron ore in 1951 and 1952 
from ports in Madras State was aa 
follows;

1951
1952

(c) Yes, Sir.

9,601 tons 
76.508 tons

(d)  Government have no informa
tion.

Shrl Sivamurt&ii Swaml: May I know 
for how many years past the foreign 
firms are working there?

Shrl Karmarkar: I should like  to 
have  notice  of  that  question,—the 
number of firms as also how long they 
have been operating.

Shri Sivamnrthi Swami: In view of 
the fact that it is mentioned in  the 
Madras  Gazeteer  that the  Sandur 
mines contain the richest ore, may  I 
know whether  Government has made 
any plan to establish an iron plant 
there?

Shri Karmarkar; Government  are 
aware of these deposits in Sandur. but 
the place has not been recommended 
for the establishment of, a steel plant 
by Government’s consultants as cook
ing coal is not available in that area.

Shri Munlswamy: May I know, Sir, 
•whether this place will come under the 
newly-formed State of Andhra or the 
State of Kannada?

Shri Karmarkar: As at present under 
the Mysore State.

Shri Kelappan: May I know, Sir, if 
a survey has been made about good 
quality ore fit for exploitation? At the 
present rate of exploitation how long 
1̂11 It last?

Shri Karmarkar: I  should like to 
have notice about that question. It is 
at present being exploited. Regarding 
the period for which it could be ex- 
f̂oited, I would like to have notice.
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The Deputy Minister  of Irrlgatiim 
and Fower (Shri Uathi): A statement
giving such information as is at present 
available is laid on the  table of the 
House.  The Madhya Pradesh Govern- 
mem have been requested for further 
information and when this is received 
it will also be laid on the Table of the 
House.  (See Appendix XI, annexure 
No 14]

Shri Jangde: May I know, Sir, whet 
is the total amount of expenditure that 
has been, incurred in the last ftve years 
and that is going to be incurred under 
the Five Year Plan for the educational 
facilities  of  Harijans  in Madhya 
Pradesh?

Shri Hathi: The expenditure incurred 
by Madhya Pradesh?  That informa
tion could be available only from the 
State Government.
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The Minister of Commerce aad Uh 
dnstry  (Sĥ T. T. Krlshnamacluurl):
The hon.  Member  is  presumably 
referring to the Agreement on German 
External Debts signed in London on 
the 27th February, 1953, between  the 
Governments of the French Republic, 
U.K. and U.S.A, on the one hand and 
the Government of the  Federal  Re
public of Germany on the other  for 
the  settlement of  pre-war  external 
debts and debts arising out of the post
war economic assistance furnished to 
Germany by the Western  Occupyinf 
Powers. We are not original signatori
es to the agreement. The provisions of 
this Agreement are at present under 
examination.

Shri Badahah Gupta: May I know« 
Sir, if India Is going to have anysiura 
out ot it?




